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CEN TRAL ACMINISTRATIVE TRIBUNAL pRINCIPAL BENCH

R, A,NO, 228/97

IN
0.A.N0.1944/92

New Delhi, dated the 25th No vember, 1997,

HON 'BLE MR, S. R, ADIGE, VICE CHAIRMAN(A).
HON 'BLE MRS, LAKSHMI SWAMIN aTHAN , MemBER(D)

1. shri V. K. “htlja,
/o Shri A.N. ahula,

Ao H.N0.1277, Sector IV,
Urben Estates, Gurgson,
Hary an ae

2., Shri Manmohan Datta,
/o Shri M.L. Datta,
o H.No. 28/7, Shakti Nagar,
Delhi =~ 110007 eve Review mplicmts.

Versus

1. Union of India through

the Secretary,
Mministry of Defencs,
New mlhio

2. The Chief of the Naval Staff,
through Dts, of Civilien Personnel,
Naval Headquarters,

New Delhi,

3. shri K. R, Garg,
Chief Oraftsman,
Both Yo Dte, of Naval Design,

4, Shri SQK. Sarkarp A= 33’ Kail ash mlony'

Chief Dreftsmen  New Delhi = 110048¢ . onts,

0.ROER(BY CIRCUL ATION)
BY HON'BLE MR, S, R, AQIGE, VICE CHATRIAN(A),

Perused the RaA,
2. The contention that the csse was subsequently
entrusted to Shri Mainee, Adwcate, who oould not
appear in Ourt vhen the case came up on 30,7 .97
because his nome was not shoun in the cause list,

is not a ground to uarrsnt review
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3. None of the grounds tgsken in the Rp
bring it uithin the scops and ambit of Section 22
(3)(r) A.T.act read uith Order 47 Rule 1 PC
under which slone any order/judoment/decision
of the Tribunal can be revisued.

4, In. the guise of an RA the applicant are
actuslly sesking to reargue the entire case

as if it vere & mppesls This is not pemissible

inl alle

Se The RA is rejected.
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( Mrs. Lakshmi Swuaminathan ) ( S.R.Rdigﬂ )
Mamber (1) Vice~-Chaiman(a).
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